i ‘i-f,fA,cT _'Z'Nb'._ VI oF 1930,
[PASSED BY THE INbIAN LEGISLATURE]

‘ (Recewed the assent of the Go've'rnor Geneml on the 16th: N
Mafrch 1930)

An Act to amend certain enactments and to repeal certain .
‘other enactments.

JHEREAS it is expedient that eertam amendments =

should be made in the enactments specified in the First
Schedule; o

~ Anp woerEAs it is also expedient that the enactments
spec1ﬁed in the Second Schedule, which are spent or have
otherwise become unnecessary, or have ceased to be in force
otherwise than by expressed speclﬁc repeal, should be ex-
_ pressly and specifically repealed;

- Tt is hereby enacted as follows: —_

1. This Act may be called the Repealmg and Amendmg Shert ttls.

- Act '1930.

The -enactments specified in the First -Schedule are Amendment of
hereby amended to the extent and m the manner mentioned emcémem,

in the fourth column thereof.

v 3. The enactments spemﬁed’ in the Second Schedule are Repeal of '
" hereby repealed to the extent mentioned in the fourth column ensctments,.

‘ thereof

‘4. The repeal by this Aet of any ‘enactment shall not affect Savings, -

any Act or Regulation in which such enactment has been
- applied, incorporated or referred to; and this Act shall not
- affect the validity, invalidity, effect or consequences of any- |
thing already done or suffered, or any right, title, obligation"
" or liability already acquired, accrued or incurred, or any
remedy or proceedipg in respect thereof, or any release or .
discharge of or from any debt, penalty, obligation, Liability,
claim or demand or any indemnity already granted, or the
ploof of any, past act or thmg, nor shall this Act affect any
' pr1nc1ple _

Price 1 anna or 13d.




e

prmclple or rule of law, or estabhshed Jurlsdlctmn form or |

-
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course of pleading, practice or. procedure, or existing usage,

—eus(,om, 1;14v4lege~4estr4etmn—exemptmnaoﬁeefm —gppoint=—

ment, notw1thstand1ng that the same respectively may have
‘been in any manner affirmed,. recogmsed or derlved by, in
" or from any enactment hereby repealed ’

not shall the repeal by this Act of any enactment revive L
or ‘restore any jurisdiction, office,

title, pr1v11ege restriction, exemption, usage, practlce pro-
.* cedure or other matter or thlng not now existing or in force.

THE FIRST SCHEDULE.

AMENDMENTS.

(See section 2.)

AYear.,‘ No. _ Short title. Amendments.
1 2 8. 4
1860 | XLV | The Indla,n Pena.l In section 40, for the word chapter »
: Code where it first occurs the word “ chap-
e ters ”* shall be substituted.
1865 | XV The Pérst Maru&ge In the Schedule, for the last two
. B and Divorcé Act, | .columns the following columns shali -
-1865. . -+ | 'be substituted, namely :— E
2% | Bus85s | g
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1898 | Bar, The Burma Munieipal | In clause (%) of division (A) of sub-sec-
Act TT1. |  Act, 1898. tion (7)of seotion 46, for the word
S . - “with™ the word ¢ without” shall .
be substxtuted

custom, liability, right,
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. 1808

1908

e
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1016

1024

N,

I

XV

IX.

VI
X
XVI

By

‘ Short title.

-
o

The Indian - Stamp.

Aot, 1898,

The Indian Extradi-

tion "Act, 1903.

The Indian Limita-
tion Act, 1908.

The Indnan Arm
-Act, 1011,

The Indian Factores

- Act, 1811,

The Bepares Hindu-

University =~ Act,
1915.

The Cantonments Act,
19024,

. Amendments.

v

2, for the words * respectively. under
“the administration of thé Lieutenant-
Governors of Bihar #nd Orissa and
the North-Western Provinces and the
Chief Commissioner of OQudh - the

the Local Government of Bihar and
Orissa *-shall ‘be substltuted

In the FLrst Schedule, for the words
“ Indian State Forces”
 Indian States Forces shall be sub-
shtubed

In Artncle 43 of thc Tirst Schedule, for
the words and figures *¢ Indian Sue-
cession Aot, 1865, section 320 or sec-
tion 321, or under the Probate and
Admmlstratlon Act, 1881, section 139

“ Indian .Succession Adt, 1925, seo-
tion 360 or sectaon 861 * shall be sub-
stituted.

for the words “ Madras and Bombay
or the Chief Court of the Punjab or

the words “ Madras, Bombay, Lahore
‘and Rangoon ” shall be substituted.

L} In sub-section (2) of section 113, at the

““end of clause (¢) the word “and”
shall bé omitted, and at the end of
olause (i7) the word **and » shall be
added.

end of clause (c) the .word “and
shall be omitted, and at the end: of
clause. (d) the word “and” shall be
added. i

In sub-section (§) of section 17, and i.n
sub-section (9) of seotion 18, after the

“word ¢ remit” the word ¥‘them ”
shall be inserted.

the words “any sum is due ” the
words “or is about to become due'’
shall be inserted.

1924
3

In.‘ sub-clause (@) of élausc (8) of seotion 7

words ‘‘under the administration of -

the words

or section 140 the words and figures -

In Article 151 of the Pirst Sohedule,

the Chief Court of Lower Burma '

In eub-sectlon (1) of section 36, at,the

In. sub-section (7) of aecjaon 95, after -
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1888

- g - .
" Year. "1 No. . Bhort tlt]s. Amendments.
1 2. 3 4
1924 " JI | The Cantonments Aot In section 159, for the word * Whosver *
1924-—conid. the "words - Any person ” ghall be-
) " substituted.
In section 156, for the Word & their"'
the word “ other * shall be substitut-
In section 196, for the words “to an.
additional fine” the words * with
an additional fine” shall be substi-
tuted. -
In section 197; for the word * making ™
the word - working * shall be substi-
tuted. _
In section'231, before the word * exe--
cuted ”’ the words “installed .or°”
v ‘shall be inserted.’
. 1629 XI'| The Bengal Pilot Ser- | In sub-section (7) of section 2, for the:
vice (Centralisation| words “or the words” the words-
of Administration)| ‘¢, ¢Lieutenant-Governor’ or’>shall
Aot; 1929. be substituted. :
© 1929 XIX |The Child Marriage | In sub-section (1) of section 1, for the
C S Restraint Act, 1928, figures *“ 1928 ” the ﬁgures “ 1929” i
2o shall be substibtuted. -
: & ;
THE SECOND SCHEDULE. ,
REepEALS. ;
B
(See section 3.) i
" Year. | No. Short title. - Extent of Repeal. . ]!
; ]
1 2 -3 4 %
1878 XTI | The Indian Arms Acf In the First Schedule, the entry Telat-- - N
1878. ing to. Regulation IX of 1874. . ]
1879 V1 | The Elepha,nts’- Pre- Sectlon 2. : '
: | servation Act, 1879. .
. 1882 XIX | The Punjab Univer- | In section 20, thé words and figures-
’ ' sity Aot, 1882, * under section 18, .
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(The Second

Repealing and: Amendin 9-

Schedule.)

" Short title, . . ...

f’:f,ff'"f,’f"ﬁ"fExt‘,’_nﬁQfﬁRepéell,;ff"'.f P

E 3 4
1888 IL:| The Petroleum. (Cus- | So much.as has.not been, repealed.
toms-duty) = Aet,
, 1888. © , .
1908 IX4 The Tndian Limita- | Seotions 30 and 31 and the Seoond
) tion. Aot, 1908, Schedule.
1920- V | The Provincial Insol- | In clause (d) of section 82, the words
| vency Act, 1920: | and figares “or section 8 of the
) Dower Burma. Qourts Act, 1500 .
1920 XTIX [ The Auziliary Foroe-| In claﬁse (¢) of sub-gection (2) of seo-
L Act, 1920, . tion; 30, the words “ and other per-
sons who are not British subjects 7,
1923 XV The Indian Income- | Seotion 3.
tax  (Amendment).
R Aot, 1923. D
1924:] Vi) The Indian. Penal|The whole.
~ |- Code (Amendment)- :
Ast, 1924,
1926:|  XIX'|The Indian Finance | Section.8 and Sohedulos I and IL.
Act, 1926. , o }
.| The Indian -Finance Sub-seotion. {3) of section 1, sections 2, -
Act, 1927 3, 6and 7, and Schedules I and 11, o
“| The Indian.Finance | The whole.
Ac(;, 1928, N . -
The Repealing [and-| Sections 3 and: 4 and théi-Sac-ond- Sche-
Amending Act, | dule.
- 1928, . .
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